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MINISTRY OF SCIENCE AND TECHNOLOGY
(Department of Sciemce and Techmelogy)
(TECHNOLOGY DEVELOPMENT BOARD)
NOTIFICATION
New Delhi, the 16th May, 2001

G.5.R. 37((E).—In excrcisc of the powers conderred by sub-soctiofl (2) of Section 22 read with clause (a) of
Section 6 of the Technology Development Board Act, 1995 (44 of 199%), the' Technology Development Board hereby
1303 GI2001



2 THE GAZETTE OF INDIA : EXTRAORDINARY {Parr l1—Skc. 3 (1))
makes the following regulations (o amend the Te:hnowpum Boasd (Equity Capital) Regulations, 1998,

namely .—

L (D Thcscrcgdamuuyh:cﬂduc
Regulations, 2000. 7

(2) They mummnh* u&dﬂd*xmhmw -

2. In the Technology MMMI*mMquW
tion (2), the following sub-regulation hm-*.‘—“&

*(2) The Board m-ymmmmndnmmzswmnthpwma arr.ludmg
margin money for working capital, provided sech isvestment docs nol excoed the capital paid-up by the

promoters and in lhcr.:uol‘a mew company, Use Board may decide the quantum of capital to be paid-up
by the promoters. ™

ey Development Board (Equity Capital) Amendment

F

[F. No. 33/1/97-TDB]
§. B. KRISHNAN, Primcipal Adviser, Technology Development Board

Note :—The principal regulations were pdihhnd in the Gazette of India vide No. G.S.R. 668(E) daled the 10th
November, 1988.
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